Regarding Point of Order

SHRI K. C. VENUGOPAL: Sir, I want to raise point of order under Rule 352. Hon.
Home Minister is speaking about an issue which is pending in a court. Actually,
what happened was some BHP karyakartas filed a case against Shrimati Sonia
Gandhi for voting in 1980. Delhi Rouse Avenue Court dismissed the case because
there is no substance in that case (Interruptions)

Sir, Shrimati Sonia Gandhi did not vote in that election. I am challenging the Home
Minister. Shrimati Sonia Gandhi did not even vote in that election. (Interruptions)
Can he prove it? (Interruptions) The Home Minister is making a misleading
statement. (Interruptions)
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The Lok Sabha then adjourned till Eleven of the Clock

on Thursday, December 11, 2025/Agrahayana 20, 1947 (Saka,).



# Expunged as ordered by the Chair.



